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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ,HYDERABAD BENCH

AT HYDERABAD.

0.A.N0.387/1997,
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Between:
K|R OL .Kandal’l . ') Applicanto
And

1., The Chief Executive, Nuclear fuel
Complex Hydersbad - 500 062.

2. The Secretary, Department of
Atomic Energy, Trombay,

Mumbai . o Respondents.
Counsel for the Applicant: Sri C.Suryanarayana.
Counsel for the Respondents: Sri V.Rajesuwars Rao.
CORAM :

Hon'ble 5ri R.Rangarsjan, Member (A)

Hon'ble Sri B.S.Jai Perameshwar ,Member (J)

JUDGME NT .

(Hon'ble Sri R,Rangarajan, Member (A)

- Heard Sri C.Suryanarayana, learned coungsel for the
Applicant and Sri V.Rajeswara Rao, learned counsel For ths
.

respondents.

The applicant was appointed ss a Tradesman'f’

on 10.3.1971 on workcherged basis and after regularisstion
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a8 8q9@§¢g¢¥ug/ Assistant in the pay scale of Rs.1400-2600,

N

of his services basad on hig qualification, he uas promoted
within the same category from Hime to time; He was holding
thd post of Tradeasman 'G' on 1.2.1993 in tha pay scale of
Rs.1640-2900. His pay on the date af his appﬁintmant in the
category of Tradesman’G' i.e., on 1.2.1993 vas fixed at

Rsg.2060/~.

It is stasted that those who fulfilled certain

higher quelifications are being considered for posting them
Scientific

scientific
that the scele of pay of HPSDULEODY Assistant is lowsr than

that of the Tradesman'G'. It is stated that the Depart-
scientific

mantal opportunities in the category of SUFaIKDEoX Assistant

are maore compared to the Tradegman'G' category. Though

the applicant appears to hauve questioned his posting as

Sojentilbey Assistaent 'B', it is for him to challe nge that

posting bafore the appropriate suthorith, if he is aggrieved

of the said posting in accordance with the rules. No need

now to take note of that contentien in this 0.4,

The applicant was appdintec as Scientific Assistant 'B
xx an 1-8—1993, ‘He has exercised his option to come to the
scale of Scientiﬁic Asgistant'B’ with effect from 1.86.,1993
by his option letter dated 4.3.1994 (Annexura R-2 to the reply)
In view of His option, the applicant’'s pay ues fixed at the

staqe of Rs.2100/- &n the date he was appointed as
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Scientific Assistent 'S8' in the pay scale of Rs.1400-2600.
The applicant submits that one Sri K. Vijayan , his junier
"who was 2lso in the category of Tradesman'G' also joined

on 1.,2.1993 and his Pay was fixed at the stage of 2060/~ in
the psy scale of Rs.1680-2900. Sri Vijayan was also
appointed as Scientifirc Assistant 'B‘ uifh effect from 1.2.1993,
He gave his aption to come to the scale 0% pay of Scientific
Assistant ;B' in the pay scalg of ﬁa.1400-2600 ffnm tﬁe date
of hié rext increment in the lower scale of Tradesman ‘G’
i.8., with sffect from 1.2.1994, Hence, his pay as on
1.2.1994 yas Pixad mtltha‘séage of Rs.2150/- in the pay scald

This B.A., is Piled to step up the pay of the
applicant on par ulth that of Sr1 K UlJayan in the category
of Scientific Assistant 'B' on the grourd that the said Vi jayan
is junior to the applicant and for grant of all congequential
benefits on that basis.

The only point for consideration im tﬁis
O0.A., is "Whether the pay fixation of the applicant ang
Sri Vijayan Hé?%been done according to the rules oer not,
The rulex exists for coming to th;%j?Zle of pay elther on JL,A”L ?" i
promotion or otherwise on thé basis of the option exercisad to

: LY _
the affect to come to thaLEFale of pay either on thg date of

promotion or from the date &F next inerement falls due in the

lower cadre. ' {),,,;,,
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The applicant herein gave his option to come
to the scale of pay of Scientific Assistant 'B' from the
date of his posting as such evesn though his increment
in the lower cadre fell due on 1.2.1994. Hence, his

fixation

pay/has been daone accordingly. . His alle-sed junior
Sri Vijayan opted to come to the pay scale of Scientific
Assistant 'B' from the date of his next incr@ment in the

lower scale of Tradesman'G’, MHence, he got higher

fixation,

In view of what is stated above, the applicant
pay - L :
got less/than Sri Vijayan because of his own option..
He cannot now reitseete back to get un-intended benefit
by asking kix to equalise his pay with that of Sri Vijayan.

In view of Rhe what is stated above, we find

no mdrit in hhis case. Hence, the 0.A., is dismissed.

?MESHUAR) (R .RANGARAJAN)

Tembar (J Member (A)
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